
Central Administrative Tribunal, Principal Bersch

Original APDlication No^AlQ of 1999

New Delhi; this the l i"i^day of April; 2000

Hon'bls Mr.Kuldip Singh,Member CJ)

fihri Narender Singh Negi

S / o S h r i C ,• S 4 M e g i
•Sr ; Booking Clerk*
!\i o!" t h 8- Rail w a y,

Rai. 1 way Station,
New Delhi; Applicant

(By Advocate — Shri BiS* Mai nee)

Versus

UioPi or India through

I , The Secretary,

M i n i s t r y o f Rail w a y s,
Ra. i. 1 B h a. wa n,
New Delhi;

2; The General Manager,
N o r t h e r n R a i 1 w a y,
Bar o d a H o u s e,
New Delhi;

Si The Divisional Railway Manager,
Northern Railway,
Sta.te Entry Road,

New Delhi,

4; The Sr4 Station Master,
Railway 81 a t i o n,
New Delhi,

(B y A d V o cat© — Shri. D, S, J a g o t r a )

ORDER (ORAL)

Rssi^on dents

By Hon'ble Mr,Kuldip Sinah, Member J)

In thisv 0;Ai the applicant has challer'iQed

l"!,is transfer order which was i.ss;ued vide Annexure A—1

by the respondents whereby the applicant has been

t r a!"! s f e r f" e d f r o m New D e 1 (t i t o M o r a d a b a d; D u ring the

course of .arguments, the respondents have stated that

the transfer order had already been cancelled so the

relief regarding cancellation of the transfer order no

more "survives; Shri Mai nee a.'""loear ino for the

fVA>—



z.

spplicsrst hQd slso agr©©d to th© sssiiSi.

2-. Howsvor j Shri Msinoo submitt©d that a1't©r

th© passing of th© transtsr ordsPj th© applicant had

not been paid his salaryj so the respondents be

directed to consider the claim of th© applicant

roQiardinQ the payment of salary for the period during

which he had not joined after the issue of the

t r a. Pi s f e i" o r d e r >

In reply to thiSi Shri Jagotra has submitted

that now after joiningj the applicant is getting his

salary also. Since there is a dispute' regarding

payment of salary for the period prior to the joiiring

of the duty so I direct the respondents to consider

the claim of the applicant for payment of salary for

th'dt period also in accordance with rules and law on

the subject;

The 0,Ai disposed of with the abov©

dir©ctionsj No order as to costsi

(Kuldip Singh)
Member C J)

Rakssh


